
Jammu and Kashmir Pollution Control Committee
Panvesh Bhavan. Forest Complex ll Srlt ractory noao
Transport Nagar, Jammu, 180 006 ll Raibagh, Srinagar, '190 008

Tel -0191 2476927; mail " membeEecrelaryjkspcb@gmail.com

The Consultant Judicial,
Hon'bte NationaI Green Tribunal,
Principat Bench,
New Dethi.

No: JKPCC/NGT t o Aoso-2023t I 016 -l O1? Datei2ls-09-2024

Sub:- Comptiance Report of Jammu and Kashmir Po[lution Control
Committee in compl,iance to Hon'ble National Green Tribunal
directions dated 12.04'2024 passed in OA No. 690 of 2023 titted
Raja Muzaffar Bhat V/s UT of Jammu and Kashmir and Ors'

Sir,

ln comptiance to the directions of Hon'ble National Green Tribuna[, Principat

Bench, New Dethi order dated 12.04.2024 passed in OA No. 690 of 2023 titled

Raja Muzaffar Bhat V/s UT of Jammu and Kashmir and Ors, the Comptiance

Report of the J&K Pottution ControI Committee is submitted herewith.

It is therefore, requested that the Comptiance Report may kindty be taken on

record and placed before the Hon'bte NGT for consideration.

Your faithfutly,

Enct:- As Above

ron..,##ffilr-
MemberSecretary Lb. 9'7,

J&K PCC

Copy to the:-
1) Sh. G. M Kawoosa, Additionat Standing Counsel for UT of Jammu and Kashmir,

New Dethi for information and necessary action.
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Before the Hon'bte NationaI Green Tribunal
Principal Bench, New Delhi

Originat Apptication No. 690 of 2023

"Raja Muzaffar Bhat V/s UT of Jammu

and Kashmir and Ors.

Comptiance Report of Jammu and Kashmir PoLLution ControI Committee in

comptiance to Hon'bte Nationat Green Tribunatdirections daled 12.04.2024

passed in OA No. 690 of 2023 titted Raja Muzaffar Bhat V/s UT of Jammu and

Kashmir and Ors.

That the Hon'bte Nationat Green Tribunat was pleased to pass fottowing

directions vide order dated 12.04.2024 in oA No, 690 / 2023:-
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IN THE MATTER OF

BaeEround:

"7. Member Secretary, J&K PCC appearing through virtual mode

has submitted that he wilL take due steps to ensure that the

closure order is fully complied with and will also take steps For

imposition of environmental compensation for the past violation

on respondent no.6 within a period of tvvo weeks.

8. At this stage, Learned Counsel for the applicant has pointed

out that though the action of the respondent no.6 has been

challenged in the original application on various grounds but
closure order has been passed by 1&KPCC against respondent

no.6 only on the ground of using of heaw machinery and other
grounds have been completely ignored.

9. While taking further action, J&KPCC will duly consider the

above aspect.
10. tn view of the above, we do not find any reason to keep the

present original application pending which is accordingly

disposed of by directing the Member Secretary l&K PCC to take
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appropriate action in terms of the observations made above after
fully complying with the Principte of N aturat I ustice and f ile action
taken report before the Registrar General within a period of three
months. lf found necessary, the matter wilt be tisted before the
Be nc h fo r co nsi d e rati o n

ln comptiance to the aforesaid directions of the Hon'bte NationaI

Green Tribunat dated 12-04-2024 in OA No. 690 of 2023, a 3 member

committee comprising of the fottowing officers was constituted vide this

office No. JKPCC / NGT / 04/690 /3084-88 dated'12-04-2024 (Copy

enctosed as An nexure-1 ). Th e co mm ittee was d irected to ve rify the statu s

of ittegat mining activities at these sites In Ramshoo River / Nattah ftowing

in the District Pulwama and furnish a comprehensive report aLongwith

photographs after visiting the sites through the Regionat Director, J&K PCC,

Kashmir.

i) Sh. Bitat Ahmad, AEE / l/c DivisionaL Officer, J&KPCC, Putwama.

ii) Sh. Shabir Ahmad Shelkh, Scientist'A, J&K PCC, Srinagar

iii) Sh. Nisar Ahmad, JEE, l/c DivisionaI Officer, PCC, Anantnag

Simitarty, matter was taken up with Deputy Commissioner, Putwama,

who was requested to get the ctosure orders issued by the J&K PCC dated

01-01-2024 implemented and share an action taken report with a copy to the

Senior Superintendent of Potice, Putwama for information and necessary

action vide this office letter No. JKPCC/Sc./OA 690-2023/2024158-62 dated

31-05-2024 (Copy enclosed as Annexure-2).

The joint committee constituted by the J&K PCC submitted its report

vide No. JKPCC/Rol(W-Labl24-25/12 dated 29-04-2024 (Copy enctosed as

Annexure-3). The highl.ights of the joint committee report are as under:-

i) At the time of the inspection, mining operation was not carried

out within the teased area, however, heaps of boutders were
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found stacked within the mining area indicating that before the

mining operation was ctosed heavy machinery was used for

extraction of boutder etc from the leased mining area.

ii) Besides, minor minerat btock 3, there are many minor mineral

bLocks within the areas viz. 1,2,4,5 of District putwama and

some minor minerat btocks of District Shopian, where

haphazard mining have resul.ted in forming of targe heaps /
mounds of river bed materiat with deep pits/trenches within the

na tl.a h.

iii) The Pil.Lars / Boards were found instau.ed in the mining area, but

no ctear demarcation boundary of mining area was observed.

iv) No person or machinery was found engaged for extraction of

boutders from the mining in question at the time of inspection,

however, some footprints of JCB were observed which indicates

that extraction process has been carried out without disctosure.

v) The cLosure order issued by the J&K pol.tution Controt Committee

dated 01-02-2024 has been imptemented by the tocaL

Administration.

vi) During the inspection some pits / trenches were observed in
naltah at some tocations.

Simitarty, Regionat Director, pCC Kashmir was asked to ctarify as to
whether viotations rel.ating to the specific Environmentat Clearance
(EC)Conditions No .22, 52,53, s6,64 and 65 have taken ptace on spot or not
vide this office tetter No. JKpCC/Sc/24l91 dated 04_06_2024 (copy enclosed
as Annexure-4).

The report of the Joint Committee was atso shared to the Director,
Department of Geotogy and Mining, J&K and was requested to take further
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necessary action on the issues / observations pointed out by the committee

and furnish a report in the matter (copy encLosed as Annexure-s).

The Deputy Commissionel Putwama after obtaining a report in the

matter from District Minerat Officer, Putwama furnished his repl.y vide No.

DCP/SQ/24-251 463-465 dated 03-06-2024 (copy enctosed as Annexure-6).

As per the report of District Minerat Off icer Pul.wama dated 01-06-2024

endorsed by Deputy Commissioner, Pulwama, it was reported that no

viotation is occurring in the minor minerat bLock 36 and minor minerat block

03 by the tessee. That the bLock hotders have comptied with the directions

passed to them and have not engaged in any sort of mining by way of manual.

or mechanicat means either in their [eased out bl.ocks or outside prescribed

areas and have not generated by e-chattan w.e.f. first week of the February

2024. Thal an amount of Rs.2.24 tacs and Rs. 3.'10 tacs have been reatized

from the various offenders invotved in the il.tegat transportation/extraction in

and around the Minor minerat btock 36 and l"linor minerat block 3

respectivety since February 2024. Furthermore, locat offenders invotved in

the ittegat extraction of RBM in natlah Ramshoo and FlRs in the concerned

Pol.ice Station have been Lodged against 5 main cuLprits.

The District Minerat Officer, Putwama who was asked to furnish the

name of the persons invotved in the il.tegat mining, who have been penatized

and atso booked for iLtegaI transportation and extraction of Minor minerat in

and around minor minerat btock 36 and minor minerat bLock 3 vide this office

Letter No. JKPCC/NGT/OA 690/326-329 dated 11-07-2024 (Copy enctosed

as Annexure-7).

The District lvlinerat Officer, putwama in his report submitted the List of

33 offenders found invotved in the ittegat transportation/extraction in and

around minor minerat btocks 3 and 96. He has atso furnished the name of

fottowing 5 main offenders invotved in the ittegat extraction of RBM in nattah

page 4 oI7
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Ramshoo and against whom FIR have been atso todged in the concerned
Potice Station( copy enctosed as Annexure_g).

The Regionat Director, pcc Kashmir vide his Letter No.
PCC/RDKlPs/2024/478 dated 16-07-2024 reported that at River Ramshoo,
no person or machinery was found engaged for extraction of boutders from
the mine in question at the time of inspection, however some footprints of
JCB were observed which indicate that extraction process has been carried
out by using heavy machinery without disctosure. Howevel it was not
possibte for the committee to find out whether mining was done by tocat or
by the contractor. At Rambiara River, at the time of inspection Mining
operation was not being carried out within the lease area,however, heaps of
boutders were found stacked within the mining area indicating that before
the mining operation was ctosed heavy machineries were used for extraction
of boutders etc from the teased mining area (copy enctosed as Annexure _

e).

Subsequentty, the Regionat Director, pcc Kashmir vide his tetter No.
PCC /RDK/W-Lab/24-25/gg dated 31-07-2024 further submitted the EC
format indicating therein the period of viotation of g days.(copy enctosed as
Annexure - 1O).

Accordingty' the matter was referred to TechnicatAdvisory committee
for assessment and evatuation of the Environmentat compensation, which

Page 5 of 7

S. No. rentage and address of the offenderName, Pa

1 ir S/o Abdut Gani Mir R/o Rahmoo.Hitat Ahmad M

Tanveer Ahmad Matta S/o Abdut Ahad Matta R/o Rahmoo.

3 Hafeez Ahmad Da r S/o Gh. Qadir Dar R/o Rahmoo.

4 Tanveer Ahmad Dar S/o AbdutQasim Dar R/o Rahmoo.

5 Bitat Ahmad Dar S/o Gh. N abi Dar R/o Rahmoo, putwama.

*AlL
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Accordingty, Environmental. Compensation to the tune of Rs. 84,OOO/_
has been imposed on j) Mr. Umesh KumarSharma prop. M/s Miningof minor
minerat (Riverbed Material.) Block 36-B Rahmoo Bridge and ii) Environmentat
Compensation to the tune of RS.7O,OOO/_ was imposed upon Mr. Khurshid
Ahmad Mir prop. M/s Mining of M jnor Minerat(River Bed Materiat) at Btock 03
Lassipora SIDCO Bridge Downstream Nattah Rambiara for viotation of
conditions of Envjronmentat Clearance by using heavy machinery. (copy
enclosed as Annexure _ 13 ).

It is further submitted that
btocks namety i) Mr. Khursheed Ai 

project proponents of Minor Minerat

have chauensed the crosure 
",r.'.11:,:':::-'l' 

.tl .li*' *'ar sharma

JKpcc of 2024 daredor-oz_ror,''"t'"0 
by the J&K pcc bearing No. 228-

Hon',bte High court of Jammu u *,0 
'no 

sought its quashment before the

the fottowing writ petltions: - 
ashmir and Ladakh on various grounds in

i) 1891/2024 tted M/s Khurshoed Ahmad V/s UT of r&K & Ors.
il) 1894/2024 titted M/s Um€sh Kumar Sharma V/s UT ofJ&K & Ors.

recommended tevy of EnvironmentaL Compensation upon these tease
hotders vide No. JKpcc/T/c/EC 1RBM/2O24/187 dated 03_08_2024 (copy
enclosed as Annoxure- 11).

ln terms of the orders of the Hon,bte NGT, the show cause notices were
issued to the project proponents and opportunity of being h€ard was atso
provided to them and were also directed to furnish their response within a
period of i o days as to why Environmentat compensation shoutd not tevied
upon them vide this offjce tetter No. JKpCC/NGT/OA (69 O/2029)/2024/3605_
06 dated 03-08-2024.(copy enctosed as Annexure-12) However, no
response was received from the project proponents within the expiry of
prescribed period

Page 6 of7
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-r
The J&K pcc have tted the objectrons in both the cases before the

Hon',bte High court of Jammu & Kashmir and Ladakh and the writ petitions
are stit[ pending adjudication.

Prayer:

ln the premises, it is therefore respectfutty prayed that the Comptiance
Report may kindty be taken on record before the Hon,bte Nationat Green
TribunaI for consideration.

(Gh,.#*ikffi-.,e-
Member secre,Jrv>5't -rt

J&K PCC

PaEe 7 of 7
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Anne_*rr:"t--

Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Complex ll Silk Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

Tel,0191-2476927 mail-mernbeBecrelaryjkspcb@gmail.com

Sub:- O.A No. 690/2023 titted Raja Muzaff ar Bhat V/s UT of J&K & Ors.

ORDER

Whereas, the above subject case is pending adjudication before the Hon'bte NGT,

New Dethi and the case was [isted for hearing on 12-04-2024, and

Whereas, during the course of hearing before the Hon'bte NGT, in which the
undersigned (Member Secretary l&KPCC) atso appeared, through the virtuaI mode, the Ld.

CounseI for the appticant pointed out that despite ctosure orders issued by the J&K PCC in

respect of two mining units located at Rambiara nattah Putwama and SIDCO Bridge,

Stream Nattah Rambiara, along Ramshoo River in District Pulwama, mining activity in

viotation of environmental laws is continuing at the site, and

Whereas, the Hon'bte NGT has directed to submit a fresh status report after getting
the site visited and verified to ascertain the factuaI position on ground.

Now, therefore, in view of the above, a Committee of the foltowing officers of the
J&K PCC is hereby constituted to verify the status of ittegat mining activities at these sites
in Ramshoo river / nattah flowing through District Pulwama :-

1)

2)

s)

Sh. BitatAhmad, AEE, l/c Divisionat Officer, PCC, Putwama.
Sh. Shabir Ahmad Sheikh, Scientist 'A', l/c Water Lab, PCC, Srinagar.
Sh. Nisar Ahmad, JEE, l/c DivisionaI Officer, PCC, Anantnag.

The Committee shatt visit the sites and furnish a comprehensive report along with
photographs through the RegionaI Director, JKPCC Kashmir, who shatt submit the report
along with his comments and recommendations to this office within a period of one week
from the date of issuance of this order i.e by or before 19-04-2024, positivety.

Cfil"bk'-'g-
(Ghansham Singh) JKAS

Member Secretary /t'it. )4
No:- JKPCC/NGr r o 4 $1o/go8 q - 88
oate-l/-oa-zozn I

Copy to the :-
1) Regionat Director, J&K PCC, Kashmirfor information and necessary action.
2) Sh. Bitat Ahmad, AEE, l/c Divisionat Officer, pCC, putwama for information and

,, illl#::hmad Sheikh, Scientist ,A,, t/c water Lab, pCC, Srinagar for information ai\
comptiance. \

4) Sh. Nisar Ahmad, JEE, l/c Divisionat Officer, PCC, Anantnag for information and
comptiance.

5) PA to Chairman, for kind information of the Chairman, J&KpCC, Jammu.
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Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Anr.u+rt*4

w Lirr

-)
Jammu and Kashmir Pottution Control Gommittee

Te t - 0 1 91 -247 6927 ; mail, - m e m bersec reta ryj kspc b@gm a i [. co m

Deputy Commissioner,
Putwama

No.: JKPCC/Sc. /OA 6eo-2023 t2o24t 58-6> Date5 l- 0 5-2024

Sub: lmplementation of Ctosure orders against M/S Khurshid Ahmad, Lassipora
SIDCO, Pulwama and M/s Umesh Kumar Sharma, Nattah Ramshoo,
Putwama.

Ref: Hon'ble NGT order dated 12.04.2024 in OA No. 690/2023 titled "Raja Muzzafar
Bhat V/s Union Territory of Jammu & Kashmir".

Sir,
Kindty refer to the subject & reference referred above. ln this connection, I am

to conveythat in compliance to order passed by Hon'ble NGT dated 28.11.2023, )&K

PCC has issued ctosure orders against 1) M/S Khurshid Ahmad, Lassipora SIDCO,

Putwama and 2) M/s Umesh Kumar Sharma, Nattah Ramshoo, Putwama vide this office

order no.228-IKPCC of 2024 dated 1-O2-2O24 and No. 227-IKPCC ot 2O24 dated 1-2-

2024 (Copies enctosed)

During the course of hearing in the case on 12-04-2024, the Learned Counsel

for the appticant disputed the imptementation of the closure order issued by the J&K

PCC and have also refereed photographs.

The order of the Hon'ble NGT dated 12-04-2024 fottows as under:-

"Disputing this, Learned Counsel for applicant has referred to the

photographs enclosedas annexure A-2 alongwith the reply dated 10.04.2024

and submitted that respondent no. 6 is still carrying out the mining in spite of

the closure order."

"Member Secretary, l&K PCC appearing through virtual mode has

submitted that he will take due steps to ensure that the closure order is

Page 1 of 2
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r) futty complied with and will also take steps for imposition of

environmental compensation for the past violation on respondents no. 6

within period of two weeks."

ln this connection, you are requested to get the ctosure orders issued by the J&K

PCC dated 01-O2-2O24 imptemented and share an action taken report at the eartiest,

so that the Hon'bte NGT coutd atso be apprised.

Yours f aithf uttY,

zawury
Ghansh-am Singh JKAS \
Member Secretary )t' S'14

J&K PCC

Copy to the:-
1) Senior Superintendent of Police, Pulwama f or inf ormation and necessary

action.
2)RegionatDirector,J&KPcc,KaShmirforinformationandneceSsaryaction.
3) Divisionat otficer, PCC, Putwama for information. He is directed to fite a

comptaint before the competent court having jurisdiction in the area against

these unit hotders for viotations of relevant provisions of water (Prevention &

controtof Potl.ution) Act, 197 4 and Environment (Protection) Act, 1 986 noticed

during the visit of the Committee.
4) District Mineratofficer, Putwama for information and necessary action.
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:
_l!5_
ffi;\I7

PCC

Government of Jammu and Kashmir
,&K POLLUTION CONTROL COMMITTEE

.'ammu

L

summer Office:
sheilh Alom Comput

Aehind Silk Foctory

Rajboqh 9inogot
Ph/Fox 0194-2j11165

w
W i nte t olfrce- N ove mbe r' A Pd I

Poiveth ghowon, Forcst Comqlex

Glddni, f rcns porl Nog ot,

NoMol, )ommu
f el/ F ox: 019 I - 247 69 225

email:

Order No.
Dated

: ).1tlx Pcc of 2024
: Ol n2n024

Whereas. Consent for Mining Activity rvas issued to M/s Khursheed Ahmad at SIDCO

Ilridge l)orvnstream Nallah Rnmbiara-District Pulwama. with somc tcrms and rvarantt'tl

under Section 25126 and Section 2l of the Water (Prevention and Control of Pollution) Ct and.\ir
(Prevcntion and Control of Pollution) Act, 1981 respectivelv'

\\'hcreas. Mining Activit"v is categorizec! as orange category activit-Y on the

potential. lirr the purpose of seeking the consent fiom the lK PCC'

Whereas, the Mining Activity in question cannot be allowed to run with

delerment of human health and environment.

Norv. tlrerefore in exercise of powers vested in the J & K Pollution Conhol

\\'hereas. complaint against non compliance of Environmental Clearance

proponent has been received.

Whereas. fresh inspection was carried out by the Divisional Officer, Pollution

Pulwama. reveal that the project proponent is violating the conditions of

condition No. 53 by using heavy machinery with photognphic evidence and Regional . Pollution

Control Committee Kashrnir vide letter No .r KPC C/ROI(/I O t2023 125-26 dr.25-01 the

report ol Divisional Olficer. PCC Pulwama and accordingly recommended for closure of actlvtt!

pollution

project

zurd to the

Section

Water

Nallalt

Nallah

Gtadni

and lras

closurc

\ ll

3i (A) of the Air (Prevention and control of Pollution) Ae! 1981 and Section

(Prevention and control of Pollution) Act, 1974, immediate closure of Mining Activit-v namc and

style of M/s Khursheed Ahmatl at C-l,nssipoftr slDCo Bridge l)orj'nslream Nallah D ist ric(

Putwama is ordcred and in this behalf, the fotlowing direction are hereby isstred:-

Deputy Conmissioner/ District Magishate, Puhvana is directed to get the under thc
i).

rrrnre and stvle ol- M/s Khursheed Ahmad at

ll:r rntria ra-District Puhvlma closed irlrnediately
C-Lassipora SIDCO Bridge

ii) Project Proponert' M/s Khurshecd Ahmad at C-Lassipora SIDCO Bridge

Ilambiara-District Pulwnma, is dilested to cease the operation of tlre Mining

As approved by the Competent Authority'

(K

I,l

l)atecl:-
Copy to
1) Member Secretary, J&K Environment Impact Assessment Authorit,v (EIAA)'

Jammu for information and necessary action.

ii). Deputy Commissioner/ District Magistrate Pulw'ama for infbrnration and

iii) [)irector Ceologl'& Nlining Departnrent. Kashmir for infcrrmation and necessary

ir). I{cgional l)irector, PCCI. Kashmir tbr inlirnnation and follow up action

rclclcnce to his lette r No. JKI'CC/RO Krf O t2023 125-26 dt. 25-0 I -2$24.

v). Divisional Officer, PCC Pulwama for informatioru with the direction to follow

order implemented through District Administration in letter sand sprit.

Committee Jammu for uploading the closure

No:-.ll( l'( :(lil.SKi l02'f lrxs*lu1ol t02!2024.
the:-

vi). ln-Charge web site Pollution Control
Prop, M/s Khursheed . hmad at

District Pulw'ama {'or cornplia:rce

obet

vii). C-Lussipora SIDCO Bridge Downstream

L

:

I

I
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PCC

' 4. tttt olJio-Novefrber ,\Prti

Government of Jammu and Kashmir
J&K POLLUTION CONTROT COMMITTEE

Jammu

:
J.1X

ilffii\t7 w
Poriicsh Bhowon, Forcsl CodPlex

Gloaint, fra^5o{t/a Noqg,,

Te!/Fox: 019l - 24759225

Summet Ollice:
Sheikh Aloo Conpus
Behind Silk Frctory
Rojbogh Srinogor
Ph/Fox A194-2311165

r:rrrail

Whereas. Consent for Mining Activity was issued to lWs Umesh Kumar Sharma

Rahmoo Bridge. flou'nstream Nallah Ramshoo-District Pulwama, with some terms

$'ilrranted under Section 25176 and Section 2t of the Water (Prevention and Control of
arrd Air (l)r'cvctttion antl (lrntrol ol-I)oilution) Act. l98l rcspectivel.v"'

\\'hercas. )Iining Actir,itl is curcgr.trizcd as Orange Cat(rgor) acti\it.\ oll tlie
potcntiirl. lirr thc purpose ot'seeking thc ctlnscllt lionr the 'lK PCC'

Whereas. complaint against non compliance of Environmental Clearance

proponent has been received.

Wl'rereas. fresh inspection was carried out by the Divisional Officer, Pollution

Ilulrvama. reveal that the project proponent is violating the conditions of
utntlitictn;\b. ,5J by using heavy rnachincry with photographic evidence and Regional

Contrtrl Clonrrnittee Kashmir vi<ie letter No,IKPCC/ROKtTOl2023l25-26 dt.25-01

report ol Divisional Ofificcr, PCC Pulu,ama and accordingly recommended for closure of

Whereas, the Mining Activity in question cannot be allowed to run with above

determent of human hcalth and envimnment.

Now. therefore, in cxercise of powers vested in the J & K Pollution Control

3l (A) of the Air (Prevention and Control of Pollution) Actn l98l and Section

(i)rcvenrion and L'ontrol ol'Pollution) Act, 197.1, irnmediate closure of Mining Actirit-v

st1,[c o( i\{/s Umrsh l(umar Sharma at Bltrck No.36/B Rahmoo Bridge, Downstream

District Puhvama is ordcred and in this behaltl the follorving direction are hereby issued:-

i). DeputyCommissioner/DistrictMagistrate, Putwama is directed to get the Mining

Order No.
Dated

narne and style of M/s Umesh Kumar Sharma at Block
Nnllah Ramshoo-District Pulwama closed immediately.

Itrojcct proponent, M/s Umesh Kunrar Sharma at Block

t9)l sx PCC of 2024

: O I tOztZ0zt

No.36/B Rahmoo

No.36/I] Rahnroo
the operation of

o.-1618

as

197 4

Irrtic,rr

project

Iution

to thc

Section

Wnter

actlvlt)"

,Gladni

closure

Yt7.

thc

and

the
nl

ii ).
Nallah Ramshoo-District Pulwama, is directed to cease

forthwith.

As approved b-v the Cornpetent Authority.

(K

\r,:-.r K 1,66',1 51i,p).1/USa -UA t1
I)ured:- ol o: l0l-l '
( oftl'lt, t6c:'
it. \lenr[cr Sccrcrarl . .l&K t:nlirr.'nment Ilnpact Asstrssment Arrthr:rit1' (l".lAA)

.lantmtt tbr inlbrmati<ln antl necessarv actiotr'

i0. Depury Commissioner/ Dishict Magistrate Pulwama fbr intbrmation and necessaq'

iii) Director Geology & Mining Department, Kashmir for inlbrmation and necessary

i.). Regional Director , PCC, Kashmir for information and follou' up action within and has

re I erencc to his letter No. .IKPCC/RO|VTO/2023 125'2(t rlt. 25-0 I -2024.

l)ir isi,,nrl ()lllcer. PC(' I)ulrvanra t'or inlornrrtion. with the dircction to I'crllo',v up

(jr'.ier i:rltlclilcnLc(l lltt()tl!lt Di:lricl .\rirriinrrtr'ttiort irl letlct sarrd sprit.

r i). Irr-(fIlrrg.e rrr:1. situ l'ttllLition ( rrrrtlol ( ('l]ulittt:e.latittrttt (irr ttlllrratling the closttrc

r)

rii). Prop. )'tls Umesh Kumar Sharnra at lllock No.36/tl l{ahmoo Bridgc'
Ramshoo-District Pulwama for conrpl iance.

l

ii

ti
ii

\alll h
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hnc/-u.F{ - H 7fl
v

J & K Pollution Control Committee
$hiekh-ul-Alam Complex Rajbagh Kashmir

h spcqtio n_qf M i uin g qnjgs -tgffiLgg at Bomphoa Siye r *p d .RXm Fip f* "lInll# h

i.*Pi$gri$t Pulwama

In compliuncu to the directians vide leuer no JKPCC1NCTI6A690*084-88 l)ated l3l(}41?0?4
Rir,cr Romshee and Rrlnrbiara Nalllhr rvere inspected on 35i0,+il0?4 ro ascertai* the lactual
positicn *n gr*und rvitlr rcslxct to two minirrg units leicatcd at tirese t\\ro \vatrr bi:dies .During
i rrspection lb I lcrv in g observat i*ns r\iere made :-

Romshoo Nallah

Crant of lvliming l-ease of J!{inor il4iner&l Block No i6 lvith the dmcriptitn, B-
Rahnioo Bridge Dox,nstreartr. Nallah Ramshoo District Puluarna rr,as accorded to Shri Limesh

Kunar $harama alier r:htaining [nvirrnrnental Clearance griinted hy J&K environmcnt lmpact

i\ssessmenr Authorit}., vide JKEIA"{/10?0i?58/6513-26 dateil i},1/031:0'l: and pernrission

granted h1' Dire*torate *f C*ol*gy and Mining vide ord*r nu. l7l-DGfu{ of ?022 dt, 04-03-?022

!:aving ronsrnt to operate valid upto l?/85/:0?4.However on the basis of cornplaint" the

inspectir:n carried ou( by Dir,isisnal Oltcer,r()llcials ol' Pollutitx Ci:ntrol C*mmitree Puhvama

$re tltsuru order rvas issued to il,{inor Illock No--l6 fbr violating conditions ol Enl'ir.,.rnnrental

Cle*ran*e condition nt: 5J. During the tresh inspection ibllou,ing rlbservrtions \!ere made:-

o At the time of inspecti*n h.{ining opemtion r$as not being caried rut r.vithin the

lBase area, horvever rnining activit.v outside lease area rvas in progrcsl as 7 to I no

of tractors rvere ibund extractirrg trcrulders manuall."* fronr Romshee Nallah.
. l\jo per$on or machinery rvas lbund engaged tirr e-rtraction erl'Buulilers liorn thc

mine in question at ths tinre of inspcctinn: hcl*evcr srrnie {irotprints ot'JCB r,erc
otrservecl rvhich indicate tlrat *xtractiorr process has been earried out rvithout
eiii*closure h*u'ever it rv*s not possible fbr the conrmittee ra tlrrd t:rrt whether

rnining rvas done locals or by the contrscror.

" Ilertinentl5. the closure order nf the said mine rvas issued on 0l-0?-3()2'l and

implementud by the loml administration and Csolog,v & lr'lining Departnent lvhr:
are rnonitoring the mining sites sr.rret"lective prcyentiye rneilsurcs have to hc

taken b3, fieola*qJ' & S'lining Department. so that illegol e.rtr&crir:n of Br:ulder .

Bajri and Sanrl tiom the mining is checkerJ.

r During inspection some pits/ trerlches were ohserved in nallah at $ome locatior:s.
. Ad*quate demarcatinn pillars/ boards have not been installed {irr clear

demarcation of mining least'Lry departnrrnt of gealog-r, and nrining.

W**
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Cra6r of h,{ining lease of Mincr Blo{rk No-03 rvith clescription .C L,assipora SIDCO Bridge

DlS6eam Nallah Rambiara Lassipora Litter Pulwama Bridge District Pulwama 1\.'8s granted to

Shri Khursheed Ahmad Mir after obtaining Environmental Clearance Sranted by.- J&K

iCI/l3r3o?? and permission granted by Directorate of Ceology and Mining vid* Qnler no- lQ9-

DCl!{ ol'?0?3 dt.20-06-30?2 and having.:onsent to operBt* valid upto 15,'03,q0?4 Florvever on

rhe basis ol r:omplaint. the inspection carrisd out by Divisional Oificer/Officials of the Pnllution

Contreil Clommittee pulwama the closure order was issr.retl to ${inur Block Na-0i for violating

*nnclitions of Envinrnmental Clearance condition no 53. During rhe lresh inspection tirllorving

ohservat ions were m.tde: -

r At the time of inspection Mining operfltion wfls not being carriml out rvitlrin the

lease area. herwever heaps of boulders rvere tbund stacked rvithin the mining

arrx inlicating that bst"ore the rnining operation rvas closed lreavv machinery rvas

used lbr extraction of hr:ulders etc fiom the le&sed mining area .

r During th* inspection. it rvas obseryecl that there are many mining hlercks

operating illegally rvhich hrve changerJ the aeslhetic laak of tlre river.

Department of geology- and mining has not tak*n stringent steps to csntrol lllegal

mining in the area.

r Beside minor mineral block 3 rhere are many minor blocks rvithin the area viz

1.3.4,5 erc. of f)istrict Puhvama and some minor blocks of District Shopian n'herr"'

unscientific. uns!,stematic and haphazarrl rnining has resulted in fhrming ol'

large heap# mounds of river hed material r.vith deep pitsl lrenches n'ithin the

nallah

. During the present inspection of the area it ivas observed lhat the department of

the gerlogy ancl nrining has not taken cUbctive measures to check the illegal

mining in the area. Despite the clainr nraile in letter

Ns}.DMCl/pl.lL/DCh{/NCT/?39-?41 dated 34-04-?0?4 addressr,d to rvart}r3''

!,vlerntrer Secretary JKFCC slating that an amount of Rs.?.24 Iscs and 3.10 lacs

have b*en imposed to various offenders involved in illegal mining since Febtuary

?0?4.Atso the Ceolog,v & fvlining Department has claimed in the letter that Rapid

acrion ream has been fiamed under sectir:n I I. 23A and ?ill under lvlMDIl

Act.l95?. bul no FIR has lodged against the violators. T'[re conccnred departnr*nt

shgultl take necessary action r'vith provision of various acts and rules to stop

illegal mining in the arr:a'

r The pillarsl boards r*err found installed in mini*g area but no clear demarcati{}n

hi:undrlr5 of mining &rea \-r,&$ obsen'ed henr:e more hcards and pill:lrs in mining

area lr*ed to be installed as per geo coordinates mentioned in Environment

Clearance {[iC)'

W !.*t
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Some footprints of JCB

Ir4ining block 36 at River Romshoct
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Mining being carried out at Rnmbisra Nallah
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest complex ll Sitr factory Roao
Transport Nagar, Jammu, tao ooo ll Rajbagh, Srinagar, 190 Oo8

Tel - 0191-2476927; mail' membeEecretaryjkspcb@gmail.com

Regionat Director,
PoIution Control Committee,
Kashmir.

No:- tKPcctq$lnuql Dated:t -06-2024

Sub:- O.A No. 690/2023 titted Raja Muzaffar Bhat V/s Union Territory of Jammu and

Kashmir & Ors.
Rel. : - Yo u r lette r N O. J KPCC/ R OR lW I Lab I 24-25 I 72 dated 29 -0 4-2024.
Sir,

Ptease refer to the subject and reference captioned above. ln the backdrop of your

report, you are requested to furnish your repty as to whether vio[ations relating to the

specific Environmental Clearance (EC) conditions no. 2252,53, 56, 64 and 65 have taken

place on spot or not. The specific EC conditions, violation of which was required to be

verified in terms of the order of the Hon'bte NGT dated 72-04-2024 have been exptained in

the enctosed annexures as A..

Enct: as above.

Yours faithfutty,

J&K PCC

*kA--.,g
(Ghansham Singh)JKAS,
MemberSecretaty + .6.4

Page 1 of 1
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S. No.
of Specific

Condition of EC

$pecific Gondition of Environmental Glearance (EG)
EC granted nos.:-

i. JKELAN2020/32' dt.30.12.2021
(Ws Khurshid Ahmad Mir Block No. 03, Pulwama)

ii. JKEIAA/2020125816513-26 vdt. 04.03.2022
(M/s Umesh Kumar Sharma , Block No. 36/8 , Pulwama)

22- The mining activity should in no case go beyond the area as mentioned in the letter

of intent or Environmental clearance letter, whichever is less and a buffer area is

maintained such that the slopes of adjoining area does not get disturbed.

52 Concealing of any information /data of submission of wrong/ fabricated

information by the project proponent and failure to comply with any of the above

conditions may lead to withdrawal of the EC and attract action under the

provisions of EP Act,l986.

5\-z Mining shall be done manually minimally supported by semi-mechanized methods.

Heavy machinery like JCBS ExcavatorstL&T hydraulic excavators etc.Should not

be allowed. Emphasis should be given to employment of locally available labour

force to address the socio+conomic concerns of the locals.

v No mining activity shall be carried out in flowing water channel area within the

mining block and adequate measures shall be taken to safeguard water quality and

aquatic life including fisheries if available in the same.

64^r/ The JI(EIA reserves the right to impose any other condition in the EC at any

time during the period of mining lease. The JK EIAA reserves the right to revoke

the EC in case any of the environmental clearance conditional are violated during

the mining activity Mere grant of Environmental Clearance does not entitle the

Project Proponent for grant of mining lease unless he obtains all other clearances

as required under other provisions of law.

ey The EC is subject to condition that the project proponent shall not change the

water course of the river and no mining activity shall be carried out in active

channel area, if any in the mining block
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex ll Silk Factory Road

i*""p"i r'rrg"i.l"mmu. t80 006 ll Rajbagh' Srinagar' 190 008

Tel - 0191-2476927i mail - membeEecrelaryjkspcb@gmail com

Director,
Department of GeologY and Mining,

fammu & Kashmir.

No.: fKPCC/S c. /OA6eo'2023 /2024110+ Date:08 '06-2024

Sub: O.A no. 69O/2023 titled Raia Muzaffar Bhat v/s Union territory of fammu &

Kashmir & ors.
Sir,

Pleaserefertothesubjectcitedabove.Inthisconnection,Iamtosaythatathree.

member committee was constituted by the J&K PCC for conduct of the inspection of two

miningunitslocatedatRambiaranallahPulwamaandSlDCobridgestreamNallah

Rambiara, along Ramshoo River in District Pulwama' and report violation of

environmental laws as alleged by the counsel for the petitioner during the course of

hearing in the case ont2-04-2024'

BB dated 12-04-2024.

vide this office order No. IKPCC/NGT l0A690/3084'

Thecommitteeconstitutedbythe]&KPCChavesubmittedadetailedreportafter

conducting site inspection of these two mining units' highlighting therein certain

actionable points by the Geology and Mining Department' (copy of which is enclosed

herewith)

You are therefore requested to take further necessary action on the issues /

observations pointed out by the committee in the report and share a report within three

days to the J&K Pollution Control committee'

Yours faithfullY,

Ghrrrh"*rftk
Member SecretarY

J&K PCC

,,4 Y

F-_-

ha-*O
KAS (
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J & K Pollution Control Committee
Shiekh-ul-Alam Complex Rajbagh Kashmir

I

i

lnsnc on of Mininp units located at Romshoo River and Ram bia Nallah
in District Pulwama

In compliarlce to the directions vide k,tter no JKPCC/NC]T/6A690/3084-8II Dared l?/04/2024
River Romshee and Rambiara Nalllha rvere inspected on 25104i20?4 to ascertain the factual
position on ground rvith respect to two mining units located at these two water boclies .During
i nspection lbl I owi n g observat iorls rvere macle:-

Romshoo Nallah

Grant of Miming Lease of lvlinor Mineral Block No 36 wirh the clescription, B-
Rahmoo Bridge Dorvnstreatn, Nallah Ramshoo Disrict Pulrvama rvas accclrded to Shri tjmesh
Kumar Sharama atler obtaining Environmental Clearance grantecl by J&K Envirolment lmpact
Assessment Authority vide JKEIAA/20?0/?58/6513-26 rJated 04t03/2022 and permission
granted by Directorate of Geology and Mining viclc ortjer no. l7l-DCM of 2022 rJr,04-0j-2022
having consent to operate valid upto 17105/20?4,Hou'ever on the Lrasis of cornplaint. the
inspection carried out by Divisional Officer/Otf]cials of Pollution Control Committee pulrvama
the closur:e order was issued to Minor Illock No-36 tbr violating conditions ol'Environmental
Clearance condition no 53. During the t'resh inspection follorving observations were macle:-

')^ et the time of inspection Mining operation was not being carried out rvithin thc
lease area. horvever mining activity outside letrse area was in progress as 7 to 8. no
of tractors *.r ually fi.orn ftornshee Nallah.

f No person or machinerv was lbund engaged firr e.rtraction ol Boulders lrom the
mine in question at the tinre of inspection; howevsr some lbotprints ol'JCB were
observed which indicate that extraction process has been carried out without
disclosure horvever it was not possible for the conrmit(ee to fincl out whether
mining was done locals or by the contractor.

rr'Pertinently. the closure order of'the said minc \.vas issued on 0l-02-2024 and
implemented by the local adrninistraticrn and Ceology'& Mining Departrnenr rvho
are monitoring the mining sites sorell'ective preventive measures have to be
taken by Ceology & Mining Department. so that illegal extracriorr of Boulder .

Bajri and Sand from the mining is checked.
o During inspection some pits/ trenches rvere observed in nallah at some locations.
o Adequate demarcation pillarsl boarcls havc nor been installecl tbr clelr

demarcation of rnining lease hy'deparlment of geology and nrining.

*
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Rambiara River

Grant of Mining lease of Minor Block No-03 with desuiption .C L,assipora SIDCO Bridge
D/Stream Nallah Rantbiara l-assipora l,itter Pulwama Bridge District Puhvama rvas granted to
Shri Khursheed Ahrnad Mir after obtaining Environmental Clearance granted by J&K
301121202? and permission granted b.v* I)irectorate of Ceoloqv and Mining vicle order no. 199,

DCM of 2022 dt.20-06-2022 and having consent to operate valid uptg l5l0liD024 l-lorvever on
the basis o[ complaint, the inspection carried out by Divisional Otficer/Officials of the Pollution
Control Committee Pulwama the cl<lsure order rvas issued to Minor Block No-03 lbr violating
conditions of Environntental Clearance condition no 5i. During the fresh inspcction fbllowing
obsen,ations were made:-

. At the time of inspection Mlining operation was not being carried out rvithin the
Iease area, horvever heapq of boulders were ftrund stacked r.vithin the mining
area indicating that before the mi ning operntion was closed heavy machinery was

Go extraction of bou ers etc m ns area

a During tn l'1, t att ere are many mining blocks

a

operating illegally which have changed the aesthetic look of the river,
Department of geology and mining has not taken stringent steps to control lllegal
mining in the area.

Beside minor mineral block 3 there are many minor blocks rvithin the area viz
l,?.4,5 etc. of District Pulwama and some minor blocks of Districr Shopian where
unscientiflc, unsystemaric and haphazard rnining has resulted in tbnning of
large heaps/ mounds ol river bed material rvith deep pits/ trenches rvithin the
nallah

During the present inspection oI the area it lvas observed that the department of
the geqlogy. and mining has not taken effective measures to check the illegal
mining ..i1 !h. area. Despite the claim made in letter
No.DMo/PUL/DCM^{CT/239-241 dated 24-A4-2024 ad/resseti ro wo(hy
Member Secretary JKPCCI stating that an amount of Rs.2.1+ lacs and 3.10 lacs

have been imposed to various offenders involved in illegal mining since February
2024.Also the Ceology & Mining Department has claimed in thc letter that Rapitl
action team has been framed under secrion 21.23A and 23t] uncler MMDIT
Act.l957. but no FIR has lodged against the violators. I'he concerned department
should take necessary action rvith provision of various acts and rules to stop
illegal mining in the area.

The pillars/ bo"ards rvere tbund installed in mining area but no clear ciemarcation
boundary of mining area was observed herrce nrore boards ancl pillars in mining
area neEd" to be installecl as per geo co<trdinates rnentionetl in Bnvironment
Clearance (EC).

\q\'^
Wf Ir-*1
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Ilcctrnrrtrcrtrllt iorrs:

Solttt Pltotogrnptrs of both lnirring siles urc tllglcntletl ryith lhc t.cport
Suhmined ftrr lirrrlrr,r r.rl. rrcccssurv ncIiorr

N0:- J K I,CC/ttOK/\y. l.r\ B/14-2S1 I l
Dt:-?9/0{/202d

' lr'lirling nnd ficttlogl'l)t;xtrtnrcrrrr should cflsure rlrnt nrining activiry slroultl [:ecarriud $trl' {ls l)er rrritiirtg plun and ils. pur c,nrlitions stipulateet i1 [c. Rcgulnrsttrprisc vigilancc is rct;uircrl [,r' l-)istricr Adrninisrmtion ancl fulining Dcpanmcntto chcck illegnl nrirrirrg in arclrs.

' witnlirtg lrottrtls itttittt:ttirtg the [erxrltl'lirr ilrcgnr rnini,g antl t*rnsp*rrati0ll orrrrinin.q rrrntcrinl slrrrulrl bc pliruud [u,tlrc nrininEl tlcpnrtnrcrrt.r r\ll prccaurions srrirlr lx taksil rt"r cn.lrrrs thrt \yltcr srrcarn flurr,s unhindercd nntjproecss oIrtltttrtl rir,ey 31,*",.,.,c1ing rlous not $ler c!,ltctccl.r [)ctnilccl inforntation rlrour rnining rrlrich inclurle lcasc *rca.6eo- cor:rdinatcs,[lcilse flrci'r rnd tnirtcr:tl ilrc$ rlrould hc rlisplnvcrlon lhc unur,r n.u, mining nrea.r {)rPr'ltttcttt ol'(icol.1ir lrxl \'lirrirrg hls to irlcntilf illugll mincrs nnd ncccssirryitirtion nr..cd to [rr: tlkur lrgitirtst tl,en,-t, pcr lnu..r lllcgal mirring t'ithin tlte clttst* i.c. miring hc,voncl rhc pcrn:issible cnpacity anclnriltittg c'tcav0ti(trt bcl'orrd illlottc<l leasc iusa rcquiretl strict vitrgilancc lry thetlepnrtrrrcrrt u,hu urcn ar thc helrn ol.ul.[rirs.
' 'llte 

rtPls'1i5111'''ttttl sltltlt'lte conclucrccl in tlrc mirrc nrca to c,surc th.t sufficientruplcrtislrntcnt ()l'rtlitl()r tttirtcruls h:rs rukc, pllcc iluring llrrl monsoorr.

--h.J\
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a
J

IScicnrist -A

I/C \Yurer lotr Srinagar

r Pulrvama
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Mining activity outside Mining block 36 at River Rom.shoo
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Some fbotprints of JCB

Mining block 36 at River Romshoo
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Mining being carried out at Rrmbiara Nallah
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Eltyatlan: 1662.916 m
Accuracy. 6.8 il
filrrc. 25{4-202,1 l3 07
Nete Ss'fidrninnt

Mining being curricd out rt Rambiars N$llah
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t ir )l'/'lliArrl//'ilr'/' ()1" J"t i t i'tt t'tt lfJ/lYI R (( ) t't

()t..ril(-ti or|l.rlrti t)tsTRlc'r" nnnclsTIlATE, l'}u LWAMA
l:rrrrril ll): tlctrrrl-iliic'rtit'i!r I'hrrnc N():0l9ll-2{12'13' [:rrr liO:01933-2'll3ll(r

Flentber Secretary,
l&K PCC.

Subject:- Implementation of Closure orders against M/S Khurshid Ahmad' Lassipora SIDCO'

Pulwama and M/S Umesh Sharma' Nallah Ramshoo' Pulwama'

Sir,

ptease refer to your communication No. IKPCC/Sc./OA 690'20?3P$?4158-62 dated

31.05.2024 regarding the subject captioned above. In this connection a detailed report was

sought from District Mineral officer Pulwama which is lrereby enclosed for favour of your

information and further necessary action'

Ity

Addl. puty

r,ro. Dc?lsa I 2u-)"4 \6) -ggr Dated:-o] 2024

Copy to the:-

1, Regional Director l&K PCC Kashmir for favour of information and n/a'

2. Divisional Officer PCC Pulwama for information and nla.

.----#

^.'. 
a --..'^^-l ..,i+h AL(trNl (r
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'i)cp(ll'llllt'lll t)[ (ficolofl l' fillb lJtining'
(}Ijl,ltrli 1rl: l'lIl: l)IS'Il{tt:'l'ttlINliltAl- (}lrlrl(;l:l'f l,lI!lWnptn

I1.

l -.-:tL r-\l/at\l cr

Tlrc DcPtttY Contlttissioner
Pulrv;trtta

\., i\f,it) i,rrli DGtil/NGT/830 . , -L r 
Dated i 0lrc6l2oz4

S, l ir.nFiLlt.lcntatrorr of Closure orders againstJ"l/s Khufh''.d,Ahmad' Lassipora

SiLtro, pulvar.a and M/s u#;[ ri,*ur sharma, Nallah Ramshoo'

Pultlanra.
Ret: JKPCCISc" /oA 690-2023 12024158-62 Dated 31- 05-2024

Stl, - a^ Ll^i

Kindt5,refertotheabovecaptionedsubjectandreference.Inthis

connection, it is to submit that the minor mineral brocks in question i'e Blocks

36 rvith the description, "B- Rahmoo Bridge D/Stream" and Block No' 03 ' with

the description 
,,c-Lassipora slDco Bridge Downstream Nallah Rambiara" have

atready been closed w.e.f first week of Febru ary 2A24 by this office in

compriance to the directions passed by the l&K poilution control committee

lammu vide order No. zzT}Krpcc of zaz' dated otlozlzoz4 &' and order

No. Z2gllK/pcc of z0z4 dated otr,zrzo,4 respectivery and no extraction of

any sort has been reported in the said minor mineral brocks by the lessees I

authorized agents w.e.f February zoz4, Further, the fresh report in this behalf

has been sought from the concerned Area In-charges wherein they they have

subrnitted that no violation is occurring in the Minor Mineral Block (36) & Minor

r.,linerar Btock No. 03 by the lessees. They have also stated that the Block

horders have complied with the directions passed to them and have noi

engaged in any sort of mining by way of manual or mechanical means either irt

tlri:ir k:ased out bloclrs or outside prescribed areas and have not generated an1'

r:-cliallturi vr.e.f flrst v'/eek of the February 2024'

l[ rs frertinent, to mention here that the illegal mining of an], kind LJurin0

odd/v,rer:/night hours by locals residing on the banks of the nallatr Rorttustri ancJ

l.Jallal-r Rambiaro orc belng curbed promptly lncl clesired action in tlre shape ot

reizing of vehicles/treovy compourrcling and lodging of ttre FIRs' An itnroLrnt ol

E,G'.
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( l2.llacs ancl { 3.10 lacs have been reallzed from various offenders involved

(,ir rhc illcgill transportation/ extraction in and around the minor mineral Block

36 & lv'lirror Mineral Block No. 03 respectively since February 2024. Furlher,

various locol o[[enders were identified who were involved in the illegal

c\trrctron of RBM in Nallah Romushl and FiR in the concerned police station

have been lodged against flve main culprits.

It is not out of place to mention here that in-spite of the limited

manpower/ resources; this office is leaving no stone unturned in order to curb

the menace of illegal mining. t{ore stringent actions like lodging of the FIRs,

Heavy pecuniary penalties and punishment for the offence as provided under

section 21, Section 23 A and section 23 B of the Act for illegal mining under

l\4l4DR Act 1957, Rapid Action Team to control illegal mining, Seizures and late-

nighl patrolling, dismantling of the ramps/approaching roads and

announcements in local mosques are made to curb the illegal mining activities.

As such the report is submitted for favour of informaUon and further

course of action at your end, please.

Yours faithfully,

?
District Mineral Officer

Pulwama

ft, s,rannad rruith OIIEN Sc
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Jammu and Kashmir Pollution Control Comm'ttee
Panvesh Bhavan, Forest Complex ll Sllk Factory Road

Transport Nagal Jammu. 180 006 ll Rajbagh, Srinagar' '190 008

Tel - 0191 -2476927; ma I - membersecrctaryjkspcb@gmail com

The District Minerat Off icer,

Pulwama.

No:- JKPCC/NGT/OA6sot376-3L1 Date?ll-07-2024.

Sub:- OA No. 690/2023tltted Raia MuzaffarBhatV/s UTof J&K&Ors'

Sir,

Ptease refer to this officer tetter No. JKPCC/NGT/690-20231241252 dated 01-

07 -2024 (Copy enctosed) regarding the subject captioned above, whereunder' you

were asked to share the name of the offenders who have been penalized with fine

amounting to Rs. 2.24 tacs and Rs. 3.10 lacs and also those offenders who have been

booked for ittegat transportation and extraction of minor minerat in an around mineraI

btock 36 and minerat btock 03 against whom FIR has been todged'

The requisite information is stitt awaited, which may ptease be f urnished at the

earliest as the same is required to compty the directions of the Hon',bte NGT in the

aforesaid O.A.

Yours faithfuttY,

Enct:Asabove' 
'"""#'kr?#*ii1'"[?'J;;cr'"ry n't']4

Copy to the:-

1) Deputy Commissioner, Putwama for information'

2\ Regionat Director, Pottution Controt Committee, Kashmir'

3)Divisionatofficer,PCC,Putwamaforinformation'Heisadvisedtofo[[ow-up
withtheconcernedDMoandhavetherequisiteinformationfurnishedby
tomorrow evening'

*JJ r

Anna>"ttsrs---+
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Parivesh Bhavan, Forest Complex ll Silk Factory Road

rra-n"porr fl"g Jammu, 180 006 ll Rajbagh Srinagar' '190 008

Tel - 0191-2476927; mail- membersecreta ryjkspcb@gmail com

The District MineraI Off icer,

Pu lwa ma.

No:- rKpcc/NGT/41 0'-,t+fa\l1,rL Darc'- ol-q 2024

Sub:- OA No. 690/2023 titted Rala Muzaffar Bhat V/s UT of J&K & Ors'

earliest.

Yours f aithf uttY,

ron.n,n#$.k#f,6tf
Member Secretary t ,-7 ,21

J&K PCC

Copy to the:-

1) Regionat Dlrector, Pottution Controt Committee, Kashmir'

2)Divisionatofficer,PCC,Putwamaforinformation.Heisadvisedtofo[[ow-up
with the concerned DMO.

V

Jammu and Kashmir Poltution Control Committee

Sir,

PteaserefertoyourtetterNo.DMoiPut/DGM/NGT/239.24daied24.04-2024and

tetter No. DMO/Put/DGM/NGT/ 130 dated 01-06-2024, whereunder, you have intimated

thatanamountofRs.2,24Lacsand3.l0lacshavebeenrealizedfromtheoffenders

invotvedintheittegattransportation/extractioninanaroundthemineralbtock36and

minor mineral btock 03. Furthermore, offenders invotved in ittegat extraction of RBM in

NattahRamshoohavebeenbookedandFlRtodgedintheconcernedPoliceStation

against 05 main cutPrits.

Youaretherefore,advisedtosharethenameoftheoffenderswhohavebeen

penatizedwithfineamountingtoRs.2.24tacsandRs.3.l0[acsandalsothoseoffenders

Whohavebeenbookedforittegattransportationandextractionofminormineralinan

around mineral btock 36 and minerat btock 03 against whom FIR has been todged at the
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Ann€ru-QJ. g

r ll J,llltrrrt J i. u , r.,i irir,;

The Member
J&K PCC

Seporttnerrt o[ (beot

Secr*tary

Nct: DM0/Pu|/DGM/NGT/1440-41 
,.),:trrrj : 1.j,!{}/12(itq

Sub: OA No. 690/2023 tifled Raja Muzaffar Bhat V/s UT of J&K & ors,Ref: your office tetter No. JKpCC/NGT/690_2 0231241252 Dated 0t- a7_2A24
Sir,

Kindly refer to the above captioned subject and reference. in th*
connection, it is to submit that as per the available office records, the fr:llowing
offenders were found invotved in the illegal transportation / extraction in and
around minor mineral blocks in question i.e Blocks 36 with the description, "g-
Rahmoo Bridge D/stream" and Block No, 03 , with the description ,,c-Lassrpora

SIDCO Bridge Downstream Nallah Rambiara, The lists of these offenders are es

under;

Name/ address Party/Offender

Shahnawaz Naik S/O Mohd afzal R/o Panjran

Waseem Qadir S/o Gh Qadir R/o Tahab

Mohd Ashraf S/o Ab Gani R/o Nowhard Malpora

Naikoo 5/o Gh Hassan Seighpora

Ahmad Hajam Stu Ab Harrtit'l Rlo Tunrlehal

Ahmad 5/o Ali Mohd lllo l'untlshal

$lo I'srooq LJrwan

S. t{o. Location

Lassipora1

2 Lassipora

3

S/o Ab Charishareef

9

Ahrnad Mtr S/o t-lolrammad k.lnral fVo BttgPora

rID orrh llJtirirrorl'lct {}F :!-tlfl nlsT'tr tfi" Mtft rrttA I {}s{rl(ititi t,Ur.W*
rl.

Ab

Lassipora Mudasir

Panjran

Larsipora

Lassipora muza*ai nrrmlo iaaoet ilo fir Rasool Rlo Reship*ra

Newa Nazir

7

I

Lassipora

Newa

6

ia

I

tJ

10 Lassipora

1
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I ,lr,;tiit, tt .t

1.? I r)$,ttlf{ll {l

r] l-assipora

t4 l,,,.lssiPrura

Nafir Alrn-lAd Kur h;ry ,..,f ,, 
'1,yr{"r*rrr 

[r/{r llOWnagri

Ahmarj Bhat L/r: { r}, F..llir:*l k/rr f}a}:u:n;l

Ahmad Kuchay 5/n {ih f,lrrhamnr*rl V lti HatiN;ai

Lassipoa

liliaIr W;ni $/r.} {:ilr liabi kffi p;11]l-i;1.J-,y1,sp

Sameer Ahnrad Dar $lt; r,h AhmcrrJ R/r: Z*nnrptra

Hussain Rather

Nazir Ahmad Bhat S/o Gh l,lohd R1o t-tawt put

Showkat Ahmad Sheikh iio Gh MohJ Sheiir, iio Naira

John Mohd Kathr0 51o Ab Khaliq R/o Lelhar

Mukhtar Magray S/o Mohd Abdullah R/o wahibugn

Ahmad S/o Ghulam mad

Sajad Ahmad khan slo Ali Mohd R/o Chewa Kalan

Magray Slo Mohd Abdullah

Ahmad Hajam Sio Nazir Ahmad R/o Samboora

Yasir Gaffar Bhat 5lo Ab Gaffar R/o Pinglena

Sehran Ayoub Slo Mod Ayoub Bhat R/o Panjran

Zahid Ahmad Dar S/o Ali Samboora

Ahmad Magray Slo R/o Wahtbugh

Mushtaq Ahmad WagaY ',/o (ltr Mttltt Sirn*o

as under;

I

18 Lassipora

Lanslpora

Lassipora

l9 Newa

?0 Newa

21 Lassipora

22 Newa

Newa

Newa

25 Lassipora

26 Faniran

these oflcnders are

23

24

27 Pulwama Lassipora

Newa

Nerya

t

, 
t'

S/o Gh Mohd Rather P,/r.l Kegam

Q.ri Tllh.rl

rl()

I

tat/

29

lvlohd Younis Magray S/o Farootl $o Wahibugh

30 Newa Ahmad KuchaY Slo Gh Mshd R/o Haiibal

Nswa Swais Ab Qayoom

32 Newa

33 Newa Tufail Abclullah $ft Mtrlrtl Alrqlr.tllct Prrlttllth &l* [arcentabarl

$/ere identified wlm wsrs involwd in the illegal
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$.no ltlarnr, and ad*res* of the *ff*n*l*r
t. Hilst Ahrnad Mir $/t: &trrlrrt (r.fnt h'lrr'1r, lt,lir{?rrrrr

J"anvrrcr Ahnrnd Mrllu 1'/il Al:drrl &li i t f,l,tl!* tilrr l{,r}1i"rr,.,,,2.

3. l-{af*.:*r ,&hnrad tlar. 5lo Xtl Qadir 1.").rr t{/* Hatrr:rur:

*t. T"nnveel" 5/o AMul Qasin: il*lr fi,/r: &lrtrnxrc;

Bilal Ahmad Dar $/t Nabi CIar H/* Ratrm*r: &rlw*ss:"r5,

As sr"rch the reptrt is suhmitted furfnv*ur *f iRfr:rm;:tr*r:;r** flrrtfr{irri,,r:.i::r

*f action at Your end, Please

Y faittrfullY,

District
Pulwama

Copy te;
1" The Divisional Offtcer, PCC, Pulwama for information"

I

I
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Government of Jammu & Kashmir
.I&K POLLUTION CONTROL COMMITEE

OFTICE OF THE REGIONAL DIR.ECTOR- KASHMIR
\itt'iLh-trl-.llum ('rtmpus, Ruihagh, rutru.t-iovernment Silk I'actory, Srinagar-!g000$
)!l\t11Jl."sl)"titlin firuoil rc!:ronultlir.tq{otkntri[iianttil.cont, T-el/fc$ 0t94_2.11 1g.12

><><
Merlher Secretart,
J K. l'ollution Control Cornnrittee
.lalnmu

No:- r,('ciRDKips/2 {t24tq-71-LtlV Dated:_ K-rt-zozq

Sub.iect:- oA No. 69012023 titled Raja Muzaffar Bhat v/s UT of J&K & ors'

I{ef'ererrce:- i) .tKpCC tSCt}7 t24tgt dt. 04_A6-2024
ii) JKPCC/T/CITSDFt325 dt. 1r _A7-2024

Sir,
With regard to the subject and references cited above, kindly find

cnclosed herewith the requisite infbrmation submitted by the Mernbers of the
cornrnittee, tbr f'avour.f infbrmation and necessary action.

Yours taithlul Ir',

.uD)tt.

[,rrc I osures : - t 

]spbtqvc 
)

L ()p_\ l() thg :-

np

I PA to Chairrnan .lK IICC, .latnmu lirr inlbrmation of the rvorthy Chairman.

r,
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S.no Of
.spccilic

Condilion
Ii

Corrtlitiorr Reply

?) nriniug activity siroulcl in
no cose go beyor.t(l tl:c arca as
nrerrtiorrcd in thc lctter of
intcnt or envir.onrnental
clcnrance letter, rvhich is less
and a bulfer area is
u:aintained such that the slop
of adjoining area does nof get
disrur.bed.

l'he Inadequate pillarsl boards were found installed
in mining arca but no clear demarcation
boundary of mining area was observed at the
time of inspection. Due to the reason it was not
possible for the comrnittee to identift the exact
Ieased area to assess whether the mining was
carried out by the project proprietor withln t}:e
leased area,

52 oncealing of
inforrnation/data
submission of wrong
/fabricared information by thl
project proponent and fiilure
to comply with any of the
above conditions may lead to
rvithdrawal of the EC and
attract action uncJer the

C

A Act,1986rovision of EP

any
of

f inspection carried out by
Pollution Control Comminee

Pulwama the closure orders were issued to
Minor Block No-03 and 36 ,for .violating
conditions of Environmental Clearance
(condition no. 53) rvhich indicates the project
proponcnt rvas Conceal ing information.

0n the basis o
Divisional Office

manually minimally
supported by semi-
mechanized method ,heavymachinery like
JCBS/Excavarors&&T
hydraulic excavators etc,
Should nor be allowei
.Emphasis should be given to
cmployment of locally
available labour force t;
addresses the socio-econonric
concerns of the the tocals.

53 Mining shall be done River
machinery

extracti

inspection
footprints

indi

di
Ibr omrni

t Romshee No roperson
was fbu nd forengaged on of Bouldersfiom the rnme tn atquestion &e time of

,horvever some of TCBwsr9 observed rvhi ch cate that extractionessproc has been carried 0ut by usrnginamach heavywl thry out sclo sure horveve r it wasnot ibtposs r. the c ttee to find oulwh ether m n n wa S
oo done Iby OC als or thecontracto byr

mbiara Ri ti inspection
carriedrhi not being

nowever

icati

A aR rve At the me ofM n ng eraop ron waS
WI ou tn tlre lea SC Area,
boul d hea oers fps\\rerg for.r nd stacked !vtrhmtn ln then reil dln that the ml

1

I
1I Information r?.r..t violation of conditions.

t4fisl

'

Scanned u,ith Camscanner

!

I
,i
t
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,{

-I-\,' '\ lot*\b
Scientist 

r '

Water lab Srinagar

D
Anantnag

wereclosedonrati w heavy'asope
thefrometcuscd o f bouldersflor

lcased area.
56

ruiiuing block and adequate
nleasures shall be taken to
safegr,rard water. quality and

cluding fisheries
the same

mi
oN llt t) activ111g Islra I bcly

CA outed lll ftowtn watcroE
chantte aare w tlr n thc

aquatic life in
ilavailable in

carriqd out within the rivcr ,however it was not

possiblc fur the inspecting committee to assess

rvhether the mining was done by locals or by

projcct proprietor.
In Rambiara River the mining area was

completely dry except some water in pits, the

activity was alsoAtR lver Ronrshee mining

sourse of river was ou area ,mlthe
6r{ reservcs the right

to irnpose any other condition
in the EC at any time during
the period of rnining lease

"The JKEIAA reserves the
right to revoke ttre ECin case
any of the environmental
clearance conditions are
violaled during the mining
activity mere grant of
environmentai clearance does
not entitle the project
proponent for grant of mining
lease unless he obtains all
other clearances as required

Ttre JKEIA

under other visions of law

the closure orders were issued to fie mines,

istribasi ctDttedbmisuti:eOn ofS ortrep
vl ationsolthwamafficeo PPCC u lngregard

The EC is subject to
conditions that the project
proponent shall not change

tle rvater course of the river
and no mining activity shall
be caried out in active
channel area, if any in the

biock.

65 Water course of both the rivers is still un-
changed.

Scanned with CamScannet

I

extraction

by

I
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Arr r, q*t-ctz*- I o

*e LiFTi&lr , Coverttment of Jammu & Kashmir

J&K POI.,LUTION CONTROL COMMITEE

OFFICE OI'I'I-IE REGIONAL DIRECTOR. KASHMIR
I !..Jtllt lor

Shtiktrul-.4latn (<tntStus, Rajbagh, near Government Silk f'actory, Srinagar-190008

www.iksocb.in Email: regionatd!t99!9Lkmr@,Wdi!-.-com' l"el/fax 0191'2311842

Member SecretBry
.I&K Pollution Control Committee,
.larnrnu

NO:- l,('Cit(DK,,W.Lab tZ4-?5tyl Dated:- 311A7i2424

Subject: - OA NO .690/2023 titled Raja Muzaffar Bhat vs UT of J&K &Ors.

S ir,
InsontinuationtothisofficeletternoPCC/RDK/P5120241477-478dated l6n7/2024 itistosubmitthat

Cranr of Miqing Lease of Minor Mineral Block No 36 with the description. B-Rahmoo Bridge

Downstream. Nallah Rarlshoo Districl Pulrvarna was accorded to Shri Umesh Kumar Sharama

after obtaining Enlironntental Clearance granted by J&K Environment Impact Assessnrent Autlroritl
vide JKEIAA i2020/25816513-26 dated 0il$i2}?2 and permission granted by Directorate of Ceology

and Mining vide order no. l7l-DGM of 2022 dt. 04-03-2022 having consent to operate valid upto

li/05t2024,H,o!vever on rhe basis of complaint, the inspection carried out by Divisional

Officer/Officials of Pollution Control Committee Pulwama the closure order was issued to Minor

Block No-36 vide order no 227 JKPCC of 2024 dated 0lt02l2024for violating conditions of

l'G
Environmental Clearance eondition no 53 by using heavy machinery.

-IArunt of Mining lease of Minor Block No-03 ryith description .C Lassipora SIDCO Bridge D/Srream
v /Natlah Rambiara Lassipora Litter Pu-h*ama Bridge District Pulwama rvas granted to Shri Khursheed

Ahmad Mir after obtaining Environnrental Clearance granted by J&K 301122022 and permission

granted by Directorate of Ceologl'and Mining vide order no. 199-DGM of 2A22 dt' 20-06-2022 and

having consent to operate valicl upto l5lO32O?1 However on the basis of complaint, the inspectiorr

cariei out by Divisional Of'ficerlOfficials of the Potlution Control Comntittee Pulwama the closurt:

or.Jer rvas issued to Minor Block No-03 vide order no 228 IKPCC af 2021dated 0ll0?i2024t,tr
violating conditions of Environmental Clearance condition no 53 by using heavy machittery

As reporreclbl,District lvlineralOfllcer virle letter no DlvlOrPul,'DGlVl,NGTi l45l-53 Date4.lJr07i202!citpl
also addressed to your goodself stated that the closure order was implemented w.e'f first week of Iebruap'and no

c\rraction of an1.' iol't of: material has been repofied in said minor rnineral block by leases/authorized agents from the

date of closure .As per the records no compiiant has been received in District office PCC Pulwama and Regional

office PCC regarding exraction of nrining material by the lease from the period of closure order. However,Do
prrtu.ama has submined the EC format vide- his no. JKPCCIDO|PVLDI46DA24 Dated Pll06l?024 which reveals

derails of violation 08 days in response to the receipt of complaint and inspection catfrEiJu-U"this regard on

25r012024.
It is peninent to menrion here that DMO has reported in his letter that illegal mining of an1' kind during

odd,rveeinight hours by locals residing on the banks of nallah Rornushi are being curbed promptly and desired

acrion in shape of seizing of vehiclesiheavy cornpounding anci lodging of FIRs and the detailed repofi depicting

i3esrred action was already been farwarded to your goodself by DMO Pulwama vide his letter no

Dlr,l0,,pul,'f;CMNGT/239-24 dated 24t041?024 and DMOlpul,/DGMNGT/1440-41 dated 13107t20?4

Yours fully

D
J a
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Ann ?*ul<!- -ll

{ Government ot'Jamnu and Koshmir
J&K Pollution Control Committee

Jammu
Summu Offrcc: Mayectubu
Sheikh-ul-Alan Comprc,
Behhd Goyr. Silk Foctory,
Rojbagh, Sriilagar (J&K) 190005
Ph.. Fox. 0t9J-231 I t65.

JTK llin tu oftice : N ove nr ber-Apr il
Parircsh Rh6Mn, Gladni,

'l ransport Nagar, Nontal,
Janmu. (l&K) 18000(t.
I'lt. Fat 0l9l-2176925

PCC

lll

The Member Secretary,
J&K Pollution Control Committee,
Jammu (J&K)

No: JKPCC|T|C/EC/RBM/20241 /&T Dated:O3/0gt2024.

Sub': Environmental Compensation folmat for levying EC to River bed Mining
blocks no' 03 and 36 / B District Pulwama as per'direction of Honrble NGT.

Sir,

With reference to the subject cited above, kindly find enclosed herewith the copy ofEnvironmental Compensation (EC) River bed Mining blocks no. 03 and 36 / B DistrictPulwama duly signed by the Technical Advisory Committee fbr information and necessary
action. The EC is calculated as per the Guidelines issued by CpCB for the same.

Encl. two blocks
Yours faithfully,

(JN ) "r{.o. ,

+L/ Prq
pan/, c

Head TAC
JKPCC, Jammu.

l)

Z(

) +

\

6;Q-'
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ftnne-tl.lri- lL

_ Jammu and Kashmir Pollution control committee
Parivesh Bhavan, Forest Complex ll Sitx Factory Road

Transport Nagar, Jammu, 180 006 ll nalnagn, Srinagar, 190

1 el - 0191-2476927; marl - membersecretaryjkspcb@gmail.com

Mr. Khursheed Ahmad Mir (ProP.)
M/s Mining of Minor Mineral (River Bed Material),
at Block 3, Lassipora sIDCO Bridge Downstream Nallah Rambiara, Litter,
District Pulwama.

No.: JKPCC/NGr/oA( 6solzoz3)lzoz+l!6o5 -u6 Dated. o/-o8lzoz4

Sub :- Show cause notice for levy Environmental Compensation.

Sir,
Whereas, on the basis of pollution potential, Mining is classified as Orange

category and obtaining the consent from the J&K Potlution Control Committee is

mandatory along with adoption of pollution control mechanism to achieve the

Prescribed Standards of pollution; and

Whereas, Consent for Mining Activity was issued to you vide Consent No.

PQQ/digitaUzg,o6g,6o8993 of zozg dated g,6-e,4-2c.23 with valid upto March,zoz4

under Section z5lz6 of the Water (Prevention and Control of Pollution) Act, tg74 and

Section zt of. the Air (Prevention and Control of Pollution) Act, rg8r with specific

terms and conditions; and

Whereas, Environmental Clearance was issued to you by the J&K Environment

Impact Assessment Authority QKEIAA) vide No. JKEIAA lzozol3zSlsoGz'ZS dated

3o-tz-2ozr with some specific terms and conditions; and

Whereas, complaint against non compliance of Environmentai Clearance

conditions by the project proponent has been received; and

Whereas, fresh inspection was conducted by the Divisional Officer, Pollution

control committee, Pulwama, reported that the project proponent is violating the

conditions of Environmental Clearance vrz condition No.53 by using heaving

machinery; and

Whereas, closure order was issued to you by the J&K Pollution Control

Committee vide order No. 228 JKPCC of. zoz4 dated o7-o2-2o24, which has been

implemented by the District Administration, Pulwama; and

Whereas, Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A.

No. 69o/zoz3 titled Raja Muzaffar Bhaty Versus Union Territory of J&K in its
order dt, tz-o4-zoz4. has directed to take action against the stake holders involved

in violating the conditions of Environment Clearance for imposition of

environmental comPensation and;.

g6l, ,-
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respond.ent no.6 onlu on the ground of using of heavu machinerg and' other

- grounds have been completelg ignored.

g.whiletakingfurtheraction,J&KPCCwilldulgconsidertheaboveaspect.

lo.lnviewoftheabove,wedonotfindanareasontokeepthepresentoriginal
application Pending which is accordingly disposed of bg directing the Member

Secretarl, J&K PCC to take appropriate actton in terms of the observations made

above after fulty complying witi the crtnciple of Natural Justice and file action

taken riport before the Registrar General within a period oJ three months. Iffound
necessarl, the matter wilt be listed before the Bench Jor consideration"'

whereas, a joint committee of three officers of J&K Pollution control committee

was constituted and directed to visit the sites and furnish comprehensive report

alongwith photographs through the ReBional Director Pcc Kashmir alongwith

.oln-"ntr and recommendations vide this office order No. JKPCC/NGT lCA69ol3U.84'
88 dated 72-04-2024.

whereas, joint committee constituted by the J&K PCC furnished its reports vide

no. JKPCC/ROK /w.LABI24-25112 dated 2g-o4-2o24 and PCC/RDK/PS/20241477-478

dated 16-o7-zoz4 which has been duly endorsed and confirmed by the Regional

Director, pcc Kashmir and found that you have violated conditions No. 5z and 53 of

Environmental clearance conditions by using healy machinery, The relevant part of

the report of the joint committee is reproduced as under: -

icondition No. 52: on the basis of inspection carried out bg Divisional offtce
poltution control committee Pulwama the closure orders were issued to Minor

Block No. 03 and 36, for violattng conditions of Environmental clearance

(conditions No. 53) whtch indicates the proiect ptoponent was concealing

information.

Condition No. 53: AT Rive r Romshee No person or machinerg was Jound engaged

for extraction oJ Bould.ers from the mine in question at the time of inspection,

however some Jootprints of JcB were observed which indicate that exffaction
process has been carried out bug using heavg machinera wtthout disclosure

however it was not possible for the committee to find out whether mining was

done bg locals or bA the contractor; At Rambiara River, at the time of inspection
Mining operation was not being carried out within the lease area, however heaps

of boulders were found stacked within the mintng area indicating that before the
mining operation was closed heavy machineries were used for extraction of
bounders etc. from the leased mining area,

Whereas, the matter was referred to the Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and

evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of o8 days (as per the format submitted by

D.O. PCC Pulwama) amounting to Rs. 70,ooo/= (Rupees Seventy Thousand only);and

Whereas, in terms of Hon'ble National Green Tribunal directions and the
approved guidelines, you are liable for the Environmental Compensation for

9Pb--L
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damaging the environment besides, prosecution proceedings against you in terms of

gr,ction r7 of Environment(Protection) Act, 1986'

Now, therefore, take this notice and show cause within 10 days from the date

of issuance of this notice as to why:-

i) Environmental Compensation amowTt to Rs. 7o,ooo.oo (Rupees seventy

Thousand. only) is livied agatnst you on the basis of Polluter Pags Principle

(ppp) i.n terits of d.trections of the Hon'ble National Green Tribunal be not

recoveredfrom Uou.
ii) you may not 

-be 
prosecuted. under Environment (Protection) Act t986 for

offending itlegal extraction of minerals.

In the event, no tenable response is receivecl within the notice period, the order

for recovery of Environmental Compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court

of law against you without further notice.

€nd: A,tc..lJ'na 6Lui.

Member SecretarY

JK PCC, Jammu.
1 g,\+

Copy to the:-

l. Regional Director, PCC Kashmir for information and necessary action'
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J&K J&K Pollution Control Committee
Environmental Compensation Format for Mining Blocks

(For violotions of conditions of Environmental Clearance issued under EIA)

er Hon'ble National Green Tribunat's Order dated2S/08/2019, in the matter of O.A. 593 of 2017
ffi.I7

.(

o

a

Where

A nreeting of TAC held on

Chander ^"M,,Convenor(TAC)

,*kF*.
Head(TAC)

The Environmental Compensation formula as per CPCB guidelines

EC:PIxNxRxSxLF

o EC is Environmental Compensation in ?

. PI : Pollution Index of industial sector as per UCM
t N:Number of days of violation l

o R:AfactorinRupees(<)forEC I

. S:Factorfor scale of operation (Micro / Small / Medium / Large) I

o LF : Locationfactor (based on population of the city / town os per latest census where the ind)stry is

located) I

S. No. Population (In million) Location Factor

I Upto one million 1.0

2. 1to<5 1.25

5 to >10 1.5

4. 10 and above 2.0

in the Conference Hall of the PCC attended by the following members.

a

Ahmad MirM/sName of the River Bed miningI

Block no.- 3 , C- LassiPora SIDCO Bridge D/Streant
Litter PulwamaNallah Ram

2 Location of the river bed mining

Orange3 Category as per UCM / Revised Industrial
CPCB dt.22.09.2023

Classification
as

35000 MT/annumCapacity of mining as Per Consent (JKPCC)4

CTO(R) under Orange CategorY
15.03.2024

is valid uptoConsent status5

Environmental Clearance by J&K SEIAA vide no

J KEIAA/2020 I 325 I 5062-7 5 dated 30.12.2021
Environmental Clearance (EC) Status6

Yes, Violating conditions of Environmental Clearance

conditions no. 53
7 Violation of EC

Part-B

Closure order issued vides no. 228 JKPCC of2024 dated

01-02-2024.
Legal Status

5Pollution Index ofthe Industry (PI)
2

08 (as per the format submitted by DO)3 No. of days of violation (N)

350 (as per CPCB)Factor in Rupees for EC (R)
4

0.5
5 Factor for scale of oPeration (S)

1.0 (as per EC submitted by DO copy
6 Location Factor (LF)

= Rs. 70000 (Rupees Seventy
7

EC = PI x N xRxSxLF= 50 x08 x350x 0.5x I

8
Format of EC as recommended by DO for levying of EC

Member
Kotwal

Member

Part-A

1
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190ll

f el - 0191 -247 6927, mail - membersecretaryjkspcb@gmail.com

Mr. Umesh Kumar Sharma (Prop.)
M/s Mining of Minor Mineral (River Bed Material),
at Block 36-B, Rahmoo Bridge Downstream, Nallah Ramshoo Village Taluka,
Rahmoo-District Pulwama.

No.:JKPCC/NGr/oA(6solzoz3)lzoz+V604-o6 Dated. 0)-o8lzoz4

Sub :- Show cause notice for levy of Environmental Compensation.

Sir,

Whereas, on the basis of pollution potential, Mining is classified as Orange

category and obtaining the consent from the J&K Pollution Control Committee is

mandatory along with adoption of pollution control mechanism to achieve the

Prescribed Standards of pollution; and

Whereas, Consent for Mining Activity was issued to you vide Consent No.

PCC/digitaUzgoGSZ31629 of zozg dated 11-08-2023 with valid upto May, 2oz4
under Section z5lz6 of the Water (Prevention and Control of Pollution) Act, tg74 and

Section zr of the Air (Prevention and Control of Pollution) Act, r98r with specific terms

and conditions; and

Whereas, Environmental Clearance was issued to you by the J&K Environment
Impact Assessment Authority QKEIAA) vide No. JKEIAAlzozo/zS8/65:-3-z6 dated

o4-o3-2o22 with some specific terms and conditions; and

Whereas, complaint against noncompliance of Environmental Clearance

conditions by the project proponent has been received; and

Whereas, inspection was conducted by the Divisional Officer, Pollution Control

Committee, Pulwama, reported that the project proponent is violating the conditions
of Environmental Clearance viz condition No.53 by using heaving machinery; and

Whereas, closure order was issued to you by the J&K Pollution Control

Committee vide order No. zz7 JKPCC of zoz4 dated ot-o2-2o24, which has been

implemented by the District Administration, Pulwama; and

Whereas, Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A.

No. 69o/zoz3 titled Raja Muzaffar BhatVersus Union Territory of J&K in its order
dt. tz-o4-2o24 made following observations as under:-

"8. At this stage, Learned Counsel for the applicant has pointed out that though
the action of the respondent no.6 has been challenged in the original applicatton
on various grounds but closure order has been passed by J&KPCC against
respondent no.6 only on the ground of ustng of heavy machinery and other
grounds have been completely ignored.

gFl^'l
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g. While taking further action, J&KPCC wtll duly consider the above aspect'

10. In view of the above, we d.o not find. anA reason to keep the present original

application pend.tng which is accordtngly d"isposed of by directing the Member

iecretary, l&K pCC to take appropriate action tn terms of the observattons made

above after fully complying with the Princtple of Natural Justice and file action

taken riport before the Regtstrar General withtn a period of three months. If found
nec"ssaiy, the matter wtll be listed. before the Bench for constderation"'

Whereas, a joint committee of three officers of J&K Pollution Control Committee

was constituted and directed to visit the sites and furnish comprehensive report

alongwith photographs through the Regional Director PCC Kashmir alongwith

comments and recommendations vide this office Order No. JKPCC/NGT/OA690l3084-
88 dated L2-o4-2o24.

Whereas, joint committee constituted by the J&K PCC furnished its reports vide

no. JKPCC/ROK/W.LABlz4-z5lrz dated 2g-o4'2a24 and PCC/RDK/PSI2o24l477-478

dated L6-oZ-2o24 which has been duly endorsed and confirmed by the Regional

Director, pCC Kashmir and found that you have violated conditions No. 5z and 53 of

Environmental Clearance conditions by using heavy machinery. The relevant part of

the report of the joint committee is reproduced as under: -

:Cond.ttion No. 5z: On the basis of inspectton carrted out bg Dtvisional Office

pollutton Control Commtttee Pulwama the closure orders were tssued to Minor

Block No. o3 and 36, for vtolating conditions of Envtronmental Clearance

(condittons No. fi) whtch indicates the project proponent was concealtng

tnformation.

CondittonNo. 53; AT Rtver Romshee No person or machinerg was found engaged

for extraction of Bould.ers from the mtne tn question at the time of tnspection,

however some footprints of ICB were observed whtch tndtcate that extraction

process has been carrted out by ustng heavy machtnerg wtthout disclosure

however it was not possible for the committee to find out whether mining was

d.one by locals or bU the contractor; At Rambtara River, at the time of tnspectton

Mining operation was not being carried out wtthin the lease area, however heaps

of bould.ers were found. stacked. within the mtntng area indicating that before the

mtning operation was closed. heavy machineries were used for extraction of
bounders etc. from the leased mtntng area.

Whereas, the matter was referred to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and

evaluation of Environmental compensation, which recommended levying of

Environmental compensation for a period of o8 days (as per the format submitted by

D.O. PCC Pulwama) amounting to Rs. 14,ooof= (Rupees Eighty Four Thousand

only);and

Whereas, in terms of Hon'ble National Green Tribunal directions and the

approved guidelines, you are liable for the Environmental Compensation for

damaging the environment besides prosecution proceedings against you in terms of

Section r7 of Environment(Protection) Act, 1986.

4*L
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Now, therefore, take this notice and show cause within 10 days from the date

c,.issuance of this notice as to why:-

i) Environmental Compensatton amount to Rs. 84,ooo.oo (Rupees Eighty Four

Thousand onl1) levying against gou on the basts of Polluter Pays Principle
(ppp) in terms of directions of the Hon'ble National Green Trtbunal be not

recoveredfrom Aou.
tt) you maA not be prosecuted under Envtronment (Protection) Act t9B6 for

offending illegal extractton of minerals.

In the event no tenable response is received within the notice period, the order

for recovery of Environmental Compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court

of law against you without further notice.

€r*b"rtc (^)uJaAt &af,
(G

Member SecretarY

JK PCC, Jammu.
Copy to the:-

Regional Director, PCC Kashmir for information and necessary action

I lr+

192



J&K J&K Pollution Control Committee
Environmental Compensation Format for Mining Blocks

(For violotions of conditions of Environmental clearance issued under EIA)

er Hon'ble National Green Tribunal's Order dated 28/0812019, in the matter of O.A. 593 of 2017
ffi\7

Where,

A meeting of TAC held on 0210

The Environmentat Compensation formula as per CPCB guidelines

BC:PIxNxRxSxLF

o EC is Environmenlal Compensation in ?

c PI : Pollution Index of industrial sector as per \JCM I

o N:Number of days of violation
. R: Afactor in Rupees ({) for EC 

lc S=Factor for scale of operalion (Micro / Small / Medium / Large)

o LF : Locationfactor (iased on population of the ciry / rcwn as per latest census where the industry is

located) l

S. No. Population (ln million) Location Factor

I Upto one million 1.0

2 Ito<5 1.25

3 5 to >10 1.5

4. 10 and above 2.0

812024 in the Conference Hall of the PCC attended by the following members

/,M
Chander Sinlh Kotwal

Member

,^knf*
Head(TAC)

Part-A

M/s Umesh Kumar SharmaI Name of the River Bed mining

Block no.- 36/B, Rahmoo
Ramshoo, Village Rahmoo, Taluka Rahmoo, District

Downstream Nallah

Pulwama

t Location of the river bed mining

Red3 Category as per UCM / Revised Industrial
CPCB dt. 22.09.2023

Classification
as

75000 MT/annumCapacity of mining as per Consent (JKPCC)4

CTO(R) under Orange CategorY
11t05t2024

is valid upto
5 Consent status

Environmental Clearance issued by J,&K SEIAA vide no.

JKEIAA/2020 /2581 65 13-26 dated 04.03.2022
Environmental Clearance (EC) Status6

Yes, Violating conditions of Environmental Clearance

conditions no. 53
Violation of EC7

Part-B

Closure order issued
01-02-2024.

2024 d*tedno.227 JKPCC
t

Legal Status

60Pollution Index ofthe Industry (PI))
08 (as per the format submitted bY DO)No. of days of violation (N)

J

350 (as per CPCB)
4 Factor in Rupees for EC (R)

0.5Factor for scale of oPeration (S)
5

L0 (as per EC format submitted by DO copy )
6 Location Factor (LF)

= Rs. 84000 (Rupees Eighty Four Thousands)
7

EC = PI x fr[ xf,x$x[,p= 60 x08 x350x 0.5x I

Copy enclosed
8

Format of EC as recommended by DO for levying of EC

Member Mm.'",
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Jammu and Kashmir''r'ollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@g mail.com

0191 - 2472881,2476925

4/_ \.

'ffiT6;\

ORDER NO

Dated

WTSA

$

Ann eltrDl!+ 13

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEWDETHI' ],

Subject Levying of Environmentat Compensation to Mr. Khursheed Ahmad Mir (Prop.) M/s

Mining of Minor Minerat (Riverbed Materiat), at Btock 03 Lassipora SIDCO Bridge

Downstream Nattah Ram biara, Litter-District Pu lwama.

}l JKPcc oI2o2\
)-\ -os-zoza

Whereas, on the basis of pottution potentiat, Mining is ctassified as Orange category and

obtaining of the consent from the J&K Pottution controI committee is mandatory atongwith

adoption of pottution control mechanism to achieve the Prescribed Standards of pottution; and

Whereas, Environmentat Ctearance was granted to Mr. Kursheed Ahmad Mir (Prop.) M/s
Mining of Minor Minerat (Riverbed Materiat), at Btock 03, Lassipora SIDCO Bridge

Downstream Nattah Rambiara, Litter-District Putwama by the J&K Environment lmpact

Assessment Authority (JKE|AA) vide No. JKEIAA12020132515062-75 dated 30-12-2021, wlth

some specific terms and conditions; and

Whereas, consequent upon this, Consent to Operate (Fresh) was issued in favour of Mr.

Khursheed Ahmad Mir, Prop. M/s Mining of Minor Minerat (River Bed Materiat at Btock 03

Lassipora SIDCO Bridge Downstream Nattah Rambiara, Litter-District Pulwama, by the J&K

pcc vide consent No. PCC/digitat/23063608993 ot 2023 dated 06-04-2023, with vatidity upto

March, 2024, under Section 25/26 of the Water (Prevention and Control' of Pottution)Act, 1974

and Section 21 of the Air (Prevention and Control, of PoLtution) Act, 1981 with specific terms and

conditions; and

Whereas, comptaint of non-comptiance of Environmental Ctearance conditions by the
project proponent was received and fresh inspection was conducted by the Divisionat Officer,

Pottution Controt Committee, Putwama who reported that the project proponent is viotating the

conditions of Environmentat Cteara nce viz condition No. 53 by using heaving machinery; and

Whereas,ctosureorderwasissuedtotheprojectproponentof MinorBtockNo.03bythe
J&K Pottution controtcommittee, vide order No. 228 JKPCC o12024 dated 01 -02-2024, which has

been imptemented bythe District Administration, Putwama; and

Whereas, Hon'bte Nationat Green TribunaI Principat Bench, New Dethi in O.A. No.

690/2023 titl.ed Raja Muzaffar Bhat Versus Union Territory of J&K in its order dated 12-04-2024.
has directed to take action against the stake hotders invotved in viotating the conditions of
Environment Ctearance by imposition of environmentat com pensation; and

Whereas, a joint committee of three officers of J&K PCC was constituted and directed to
visit the sites and furnish comprehensive report atongwith photographs through the Regionat
Director, PCC, Kashmir, atongwith comments and recommendations, vide this office order
endorsement No. JKPCC/NGT/(690/203)/3084-88 dated 1 2-04-2024; and

Whereas, joint committee constituted by the J&K PCC, furnished its report vide No.

JKPCC/ROK /\N lLabl24-25l1 2 dated 29-04-2023, reporting that the project proponent has viotated
the EnvironmentaI Ctearance conditions No. 52 and 53 by using heavy machinery, which has been

confirmed by the Regionat Director, PCC Kashmir vide [etter No. PCC/RDK/PS/2024/477-478
dated 16-07-2024;and
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Whereas, Regionat Director, J&K Pottution Control Committee, Kashmir forwarded the
prescribed Environmentat Compensation format submitted by the Divislonat Officer, PCC

Putwama reveatingthe viotation of 08 days in response to the receipt of comptaint and inspection
carried out in this regard on 25-01 -2024; and

Whereas, the case was forwarded to Technicat Advisory Committee (TAC) constituted by
the JK Poltution Contro[ Committee for expert assessment and evatuation of Environmentat
Compensation, which recommended tevying of EnvironmentaI compensation for a period of 08

days (as per the format submitted by D.O. PCC Putwama) amounting to Rs. 70,000/= (Rupees
Seventy Thousand only); and

Whereas, notice was issued to the project proponent of Minor Btock No. 03 vide No.

JKPCC/NGT/OA/(690-23)/202413605-6 dated 03-08-2024 thereby affording him an opportunity of
being heard and directing him to show cause within 10 days as to why Environmental
Compensation may not be tevied, which he faited to compty; and

Now, therefore, EnvironmentaI Compensation to the tune of Rs. 70,0001- as
recommended by the Technicat Advisory Committee (TAC) is hereby tevied upon Mr. Khursheed
Ahmad Mir, project proponent of M/s Mining of Minor Mineral (Riverbed Material), at Btock 03
Lassipora SIDCO Bridge Downstream Nattah Rambiara, Litter-District Pulwama to Rs.

70,000/= (Rupees Seventy Thousand only) for viotation of conditions of EnvironmentaI
Ctearance and the project proponent is hereby directed to deposit a sum of Rs. 70,000/= (Rupees

Seventy Thousand onty) in the Environmental Compensation Fund Account No.
0023040510000001of the JK Pottution ControtCommittee in J&K Bank Ltd. within 45 days and on
tapse of above said period, an interest @ 120/o on the EnvironmentaI Compensation amount sha[[
accrue and shat[ be recovered, at the risk and responsibil.ity of the project proponent.

ln case of defautt to pay EnvironmentatCompensation in due time, the viotator is tiabte to
pay Environment Compensation by (2) two times, (4) four times, (8) Eight times for 2n0,3'o and 4th

quarter respectivety as per the guidetines of Environmental Compensation issued by Centrat
Pottution Controt Board (CPCB).

lssued with the approvaI of the Competent Authority

t74>l

z6wQ.*
(Ghanshf,il she-n)lred-
Member Secretary >4 .g .aZ"
J&K PCC, Jammu INro, r tat a/rr5f3 rtg 6>l I t$,, \^51^ )rlg

Copy to the:-
1) Deputy Commissioner, Putwama information and necessary action.
2) Regionat Director, PCC Kashmir for information and necessary action for information

and necessary action.
3) Divisionat Officer, PCC Putwama for information and necessary action.
4) l/c NodatOfficer, J&K Pottution control Committee for information and necessary action.
5) Mr. Khursheed Ahmad Mir (Prop.) M/s Mining of Minor Minera[ (Riverbed Materiat), at Btock

03 Lassipora SIDCO Bridge Downstream Nattah Rambiara, Litter-District Putwama.
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Jammu and Kashmir
- lollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretarylkspcb@gmail.com

0191 - 2472881 ,2476925

/:),w
fiYE$WTsA

NEWOELHI fO74

Parivesh Bhavan, Forest ComPlex

Transport Nagar, Jammu, 180 0d6

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Sub:- Levying of Environmental Compensation to Mr. Umesh Kumar Sharma (Prop.) IVI/s

Mining of Minor Mineral (Riverbed Material), at Block 36-8 Rahmoo Bridge

Downstream, Nallah Ramshoo Village Taluka, Rahmoo-District Pulwama.

oRDER No. )O fxrcc of zoztl
Dated )\ -os-rora

Whereas, on the basis of potl.ution potentiat, Mining is ctassified as Orange category and

obtaining the consent from the J&K Pottution Controt Committee is mandatory atong with adoption of

pottution control mechanism to achieve the Prescribed Standards of pottution; and

Whereas, Environmentat Ctearance was granted to Mr. Umesh Kumar Sharma (Prop.) M/s

Mining of Minor Minerat (River Bed Materiat), at Btock 36-8, Rahmoo Bridge Downstream' Nattah

Ramshoo vittage Tatuka, Rahmoo-District Putwama, by the J&K Environment lmpact Assessment

Authority (JKE|AA) vide No. JKETAA/2}20t258t6513-26 dated 04-03-2}22,with some specific terms

and conditions;and

Whereas, conseq uent upon this, Consent to Operate (Fresh) was issued in f avour of Shri Umesh

Kumar Sharma Prop. M/s Mining of Minor Minerat (River Bed Materiat at Btock 36-8 Rahmoo Bridge

Downstream Nattah Ramshoo, Vittage Tatuka Rahmoo, District Putwama by the J&K PCC, vide Consent

No. pcc/digitau23063731629 ol2O23, dated 11-08-2029 with vaLidity upto May,2024 under section

25t26 ofthe water (prevention and controt of Pottution) Act, 1974 and Section 21 of the Air (Prevention

and controt of Pottution) Act, 1981 with specific terms and conditions; and

Whereas, comptaint of non-comptiance of EnvironmentaI Ctearance conditions by the project

proponent was received and a fresh inspection was conducted by the DivisionaI Officer, Pottution

Controt Committee, Putwama, who reported that the project proponent is viotating the conditions of

EnvironmentaI Ctearance viz condition No.53 by using heaving machinery; and

Whereas, ctosure order was issued to project proponent of Minor Btock No'36-B by the J&K

pottution controt committee, vide order No.227 JKPCC of 2024 dated 01 -02-2024which has been

imptemented by the District Administration, Putwama; and

Whereas, Hon'bte Nationat Green Tribunat Principat Bench, New Dethi in O.A. No. 690/2023

titted Raja Muzaffar Bhat versus Union Territory of J&K in its order dated 12-04-2024, has directed

to take action against the stake hotders invotved in viotating the conditions of Environment Ctearance

by imposition of environmental compensation; and I

whereas, a joint committee of three officers of J&K PCC was constituted and directed to visit

the sites and furnish comprehensive report atongwith photographs through the Regionat Director PCC

Kashmir atongwith comments and recommendations, vide this office order endorsement No'

JKPCC/NGT/(690/203)/3084-88 dated 1 2-04-2024; and

whereas, joint committee constituted by the J&K PCC furnished its report vide No.

JKpCC/ROK /WtLab/24-25/12 dated 29-04-2023, reporting that the project proponent has viotated the

Environmentat Ctearance conditions No. 52 and 53 by using heavy machinery, which has been

*bqt- 
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confirmed bythe Regionat Director, PCC Kashmir, vide tetter No. PCC/RDKlPSl2024/477 -47I dated 16-

07-2O24i and

Whereas, Regionat Director, Pottution Controt Committee, Kashmir forwarded the prescribed

Environmentat Compensation format submitted by the Divisionat Ofiicer, PCC Putwama reveating the

viotation of 08 days in response to the receipt of comptaint and inspection carried out in this regard on

25-01-2024i and

Whereas, the case was forwarded to TechnicaL Advisory Committee (TAC) constituted by the JK

PoLtution Controt Committee for expert assessment and evaluation of EnvironmentaI Compensation,

which recommended tevying of Environ mentat com pensation for a period of 08 days (as per the format

submitted by D.O. PCC Putwa ma) amounting to Rs. 84,000/= (Rupees Eighty Fou r Thousand onty); a nd

Whereas, notice was issued to the project proponent vide No. JKPCC/NGT/OA/(690'

23\t20243607 -O8 dated 03-08-2024, thereby affording him an opportunity of being heard and directing

him to show cause within 10 days as why Environmentat Compensation may not be tevied , which he

faiLed to compty; and

Now, therefore, Environmentat Compensation to the tune of Rs. 84000/- as recommended by

the Technicat Advisory Committee (TAC) is hereby tevied upon Mr. Umesh Kumar Sharma, proiect

proponent of M/s Mining of Minor Minerat (Riverbed Material), at Btock 36-8, Rahmoo Bridge

oownstream, Natlah Ramshoo Vittage Taluka, Rahmoo-District Pulwama to Rs. 84,000/= (Rupees

Eighty Four Thousand onty) for viotation of conditions of Environmentat Ctearance and the project

proponent is hereby directed to deposit a sum ot Rs.84,000/= (Rupees Eighty FourThousand onty) in

lhe Environmental Compensation Fund Account No. 002304051000000, of the JK Pottution Controt

Com mittee in l&K Ban k Ltd, with in 45 days and on tapse of a bove said period, an interest @ 1 20lo on the

EnvironmentaI Compensation amount shat[ accrue and shatl be recovered, at the risk and

responsibitity of the project proponent.

ln case of defautt to pay Environmentat Compensation in due time, the viotator is tiabte to pay

Environment Compensation by (2) two times, (4) four times, (8) Eight times for 2nd,3rd and 4th quarter
respectivety as per the guidetines of Environmentat Compensation issued by Centrat Poltution Controt
Board (CPCB).

lssued with the approval. of the Competent Authority

-'&Q,Jl.".*,*
( chanshii Srrtr',i I raF
Member Secretary
J&K PCC, Jammu.

e+9.Ltr

NO: JKPCC/(O.A 69C- / 2oz3
oated:-)-\ -og-2o24
copy to thE:-

fg%dd/)t{}d

1) Deputy Commissioner, putwama information and necessary action.
2) Regionat Director, PCc Kashmir for information and necessary action for information and

necessary action.
3) DivisionaI Officer, PCC Putwama for information and necessary action.
4 l/c Nodat officer, J&K po[ution control. committee, for information and necessary action.
5) Mr. umesh Kumar sharma (prop.) M/s Mining of Minor Minerat (Riverbed Materiat), at Btock

36-B Rahmoo Bridge Downstream, Nal.tah Ramshoo Vittage Tatuka, Rahmoo_District
Pulwama.
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